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least, on the last day, let ug deter-
mine to behave well. (Interruptions)
Let us start with a clean slate.

tion.

THE SREE CHITRA TIRUNAL INS-

TITUTE FOR MEDICAL SCIENCES

AND TECHNOLOGY, TRIVANDRUM
BILL, 1979

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): Sir, I beg to
move for leave to introduce a Bill to
declare the Sree Chitra Tirunal
Medical Centre Society fo, Advanced
Studies in Specialities Trivandrum
in the State of Kerala, to be an insti-
tution of nationa] importance and
to provide for its incorporation and
matters connected therewith,

The question was put and the mo-
tion was adopted.

PROF. SHER SINGH. Sir, I intro-
duce the BIill.

THE RAMPUR RAZA LIBRARY
(AMENDMENT) BILL, 1979

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Sir, I beg to move for leave to
introduce a Bill 1o ameng the Rampur
Raza Library Act, 1975.

The question was put and the mo-
tion was adopted,

DR. PRATAP CHANDRA CHUN-
DER): Sir, I introduce the Bill,

THE KHUDA BAKHSH ORIENTAL
PUBLIC LIBRARY (AMENDMENT)
BILL, 1979

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Sir, T beg to move for leave
to introduce a Bill to amend the
Khuda Bakhsh Oriental Public Lib-
rary Act, 1969,

Now, we take yp Bills for introduc-
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The question was proposed,
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MR. CHAIRMAN. You can gpeak
latey on. It is only introduction now.
(Interruptions) 1 was alsp in the
Assembly for so many years, At the
time of introduction, even if it is a
Private Member’s Bill, nobody ob-
jects. It is not the occasion now to
speak, Why are you unnecessarily
taking the time of the House?
The question is:
“That the leave be granted to in-
troduce a Bill to amend the Khuda

Bakhsh Oriental Public Library
Act, 1969.”

The motion was adopted,

DR. PRATAP CHANDRA CHUN-
DER: Sir, I introduced the Bill.
I. THE BUDGET (PONDICHERRY)
—General Discussion
1979-80—

II. THE PONDICHERRY APPRO-
PRIATION (VOTE ON AC.
COUNT) BILL, 1979

III. THE PONDICHERRY APPRO-

PRIATION BILL, 1979 -

MR. CHAIRMAN: Next item Shri
Satish Agarwal.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Sir, I beg to
move:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fnud
of the Union Territory of Pondi-
cherry for the services of a part of
the financial year 1979-80, ag passed
by the Lok Sabha, be taken into
congideration,”
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Sir, I also move:

“That the Bill to authorise pay-
ment ang appropriation of certain
further sumg from and out of the
Consolidated Fund of the Union
Territory of Pondicherry for the
‘services of the financial year
1978-79, as passed by the Lok Sabha,
be taken inte consideration.”

SHRI YOGENDRA MAKWANA
(Gujarat): Sir, I am on a point of
order. What about Special Mentions?

MR. CHATRMAN. I have already
announced about it. You did not
hear., We will take it up after the
regular business is over I have given
permission to a large number of
Members,

SHR1; YOGENDRA MAKWANA:
That -means, it can never be taken up,
Sir, I do not know why we are
deviating from the procedure.

MR. CHAIRMAN: I have already
announced. We are prepareq to sit
for any length of time.

SHR] YOGENDRA MAKWANA:
Sir, it is an established practice in
this House that always Special Men-
tion is taken up first and then the
Billg and the Government business.

MR. CHAIRMAN: I have said ear-
lier also that in order to give better
opportunities to a large number of
Members, I thought that it would be
better to take it up after the regular
business is over, There are about 13
or 14 Members who have been allow-

ed. Otherwise, we cannot finish the
work,

SHRI PRANAB MUKHERJEE
(West Bengal). Sir, I would like to
make a submisgsion, So far as the
Pondicherry Appropriation Bills are
concerned, these Billy have to be
passed and today we are sitting for
the last day of the current session,
So, if you kindly permit, let this
financial business be over. The other
Bills are not financial Bills, So, after
the financial business iz ever, after
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the Pondicherry thing is over, you
can allow Special Mentions. There is
no urgency that the other Bill has to
be passed immediately, téday. We
can sit till late in the night and finish
the business.

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): Sir, this In-
dustries (Development and Regula-
tion) Amendment Bill is brought after
an Ordinance was issued, and it should
be passed today itself.

SHRI PRANAB MUKHERJEE: We
will pass it today. We will sit till
late in the night. We“are not saying
that it will not be passed.

SHRI YOGENDRA MAKWANA:
Sir, I have one submission to make,
Sir, no Minister remains in the House
and as soon as the Government busi-
ness is over, all the Ministers will go
away. Even the Parliamentary
Affairs’ Minister will not sit, We
never find Mr. Advani in the House,
In the absence of any Minister, any
representative of the Government,
there will be no desire on our part to
make our points. Why can’t they
remain? ‘

MR. CHAIRMAN: I will make a
special request through our hon,
Minister here that some Ministers
must be present today. Today, the
Members are particular and Mr,
Minister, you try to keep here as many
Ministers as it is humanly possible
for you.

SHRI BHUPESH GUPTA (West
Bengal): Sir, my submission to you is
that it is right that after the financial
bLusiness we take up the special men-
tions. Otherwise, Sir, what will hap-
pen is, that if there is some dis-
turbance in the House, it will be said,
we adjourn the House and go, we do
not want it. Therelore, jei us keep at
least one item of the Government
business behind so that they do not
go away.

Zacondly, Sir, he hag moved the
Bill, The first item, you will zer in
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the Pondicherry Budget, General Dis-
cussion, Sir, there should be some
procedure. The Appropriation Bill
does not come before the General
Discussion of the Budget. That should
be followed. How go you do it in the
Lok Sabha? Budget, General Dis-
cussion, is first taken up and then the
Appropriation Bill is moved. Will
you allow it?

SHRI PRANAB MUKHERJEE: In
the Lok Sabha they do not discuss the
Appropriation Bill, They discuss
grants. Here, we do not discuss
grants. Here we discuss the Appro-
priation Bill,

SHRI BHUPESH GUPTA. Sir, the
genera] discussion on the Budget
comes first and then only the conse-
quential things come, the Finance
Bill, the Appropriation Bill and all
those things. Here, Sir, you can say
that the general discussion on the
Budget shoulg start and then you can
say that the other things will be here.
You cut short the discussion on the
Appropriation Bill and have the gene-
ral discussion on the Pondicherry
Budget but do not keep the Budget
General Discussion after the Appro-
priation.

MR. CHAIRMAN:

SHRI BHUPESH GUPTA. He
shoulg first move the general discus-
sion on the Budget.

It is before.

DR. RAM KRIPAL SINHA. Sir,
both the itemg are to be taken up
simultaneously.

SHRI SATISH AGARWAL: Sir, in
the Revised List of Business, General
Discussion on the Budget (Pondi-
cherry) 1979-80 ig mentioned on the
top and thereafter at item (4) and (5)
there is the Pondicherry Appropria-
tion (Vote on Account) Bill, 1979 and
the Pondicherry Appropriation Bill,
1978. The Vote on Account is for
Rs. 1834 crores and the Supplemen-
tary Grants are for Rs, 3.6 crores. All
these three items can be discussed
together. No problem, I have not be
formally move. It is already there.
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Where is the question for me to move
it? (Interruptions)
The questions were propvosed.

MR. CHAIRMAN: Yes Mr. Bh pesh
Gupta, ’ ’ .

SHRI BHUPESH GUPTA. Sir, shall
I proceed? (Interruptions)
MR. CHAIRMAN: Vax

SHRI PILOO MODY (Guijarat); We
are discussing the Soviet visit,

SHRI BHUPESH GUPTA: Thank
you, very much. Sir, Mr, Piloo Mody
takes objection when he is abused,
I do not like his being abused, I tell
you very frankly. When I got up, he
said, I come from the Soviet Union,

SHRI PILOO MODY: I said, we
are discussing the Soviet visit?

SHRI BHUPESH GUPTA: Sir I
have come from the Ferozeshah Road.

ot TuTAes a1 (fagre) s,
o ;T [TOE gw A A ug w7 frgw
T W OF AT T TAE T HT AL
wfa aet F1E ama 7 78 oo syow §
#1E ger-fifem dat g1 ) Af%T v g
2 15 oft e MY st mime & e
fredt qEFram sgva § 139
arEey T HTIH T AT 2N F ava oY
F AW STT T T A F AMRA A
REMTTA FT Q2 5 F fawm

Ky & feuraay 2 o A\fame Koar

{ oo 3, gatau aifay s Froa T |
# sngar g BF oo 5w g a1a W aww
* fag war #C arfe T g7 v A O
q2q H 7 3 | AHGTHIL, T AT /Y
HTEHT §, 39 T FT AT A NAVF FY
STaT |

MR. CHAIRMAN: Yes he follows
Hindi very well.

SHRI PILOO MODY: Sir, T want te
make a clarification, I do not mind
their objecting to what I say. They

-
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have a right to object to what I say,
just as I have a right to say. But, let
them, at least, hear correctly what I
say. 1 said, we are going to discuss
the Soviet visit to India, I did not say
that he had come from the Soviet
Union, '

MR. CHAIRMAN. Yes, Shri Bhu-
pesh Gupta.

SHRI BHUPESH GUPTA: Sir, un-
doubtedly we need sometimes clow-
nish utteranceg because otherwise the
Rajya Sabha wil] be very dull. We
must have a comic figure and some-
times the character of a circus. There-
fore, how can it be complete without
any clown? Therefore, I welcome Mr.
Piloo Mody's interruptions' in  this
matter. It fulfils a very important
entertaining role and I hope he will
continue to do so,

SHR1 PILOO MODY: Sir, doeg he
give me a license?

SHRI BHUPESH GUPTA.: Sir, with
regard to the Pondicherry Budget we
are taking up all the three things to-
gether, I would like to day in this
connection that on January 18, Mr.
Morarji Desai made a statement at
Madras saying that Pondicherry
would be merged with the neighbour-
ing State. That statement was most
unfortunate, ill-advised ang provoca-
tive and that statement was made by
the Prime Minister of the country in
disregarg of such commitments of the
Government in legal and Constitu-
tional position. Sir, my objection to
it apart from the merit of the state-
ment is also on the ground that the
Prime Minister of the country should
not behave in this manner. Sir, first
of all Pondicherry has a special status
in our Constitution and that status
was determined by a number of co-
venants, There is the Treaty of Se-
eession which was signed between the
President of India and the President
of French Republic. In that Treaty,
under Article 2, it is stated.

“The establishment will keep
benefit of special administrative
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status which was in forcg prior to
1st November, 1954, Any Consti-
tutional change in the status which
may be made subsequently, sha]] be
made after ascertaining the wisheg
of the people.”

This ig the commitment between the
President of India and the President
of French Republic. Now, Sir, this
commitment was included in a series
of other important documents, includ-
ing the changes in the Constitution,
Sir, just 1 point out to you because
sometime the Government has to be
corrected.  Sir, the Constitution was
amended in this very House and in the
other House to give effect to this
particular clause in the Treaty and
here, Sir, presently I will show you
that certain changes that were neces-
sary were included and then the
Schedule was changed in order to
provide for the spectal status of Pon-
dicherry. All these things were done,
Pandit Jawaharlal Nehru algo made
a number of statements and said
things that are’well-known in this
House and the other House accepting
that Pondicherry would have the
status ang a special position in our
Constitution,

Now, Mr. Morarji Desai suddenly
went to Madras and Pondicherry and
then he made a statement. First of
all, Sir, was there any Cabinet deci-
sion that he shoulq make such a
statement or give an opinion in this
manner? To our knowledge , there
was no such Cabinet decision. Did he
ask anybody there? No, he did not.
He made it absolutely on his own.
If the Prime Minister of the country
goes on expressing his views in his
individual manner, as he did in the
case of Sikkim and he did it in an-
other case also, this is not good for
the country. If you think that status
of Pondicherry has to be changed, first
of all there should be a discussion
in the Cabinet; secondly, Parliament
should be told, and thirdly, only then
can the Government proceed. But
here nothing was done. We all read
in the newspapers, not only the people
of Pondicherry but all of us, that
something is going into the mind of
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the Prime Minister. Here, Sir, I have
read out the Article to you. What
happened after that? In the wake
of this Treaty, consequential provi-
sions were made in the Constitution
through the Fourteenth amendment
incorporating the Union Territory
of Pondicherry in the First Schedule,
besideg inserting Article 239A enabl-

ing Parliament by law to create,inter -

alia, for Pondicherry a local Legisla-
ture or council of Ministers. Both
have been created, Parliament in
pursuance of Article 239A have done
all that. All these things have taken
place. It is not just sudden. Since
1 mentioned Jawaharlal Nehru I would
recall what he saig at that time. I
quote. In March, 1949, he said:

“I hope the learning of French will
continue in Pondich}erry and make
Pondicherry a centre of India, of the
French language and the window of
French culture which is the great
culture of the Western world.”

This was the statement. We have been
following this. Now, the Prime Minister
made a statement. That is why I say
it was most unfortunate, improper and
wrong, for the Prime Minister to have
made a statement in this manner that
led to the agitation. Now, I am cem-
ing to that.

First of ail, I congratulate the peo-
ple of Pondicherry for their agitation
and the anti-merger agitation has been
a democratic reaction to a very wrong
approach and arbitrary way of talking
cn the subject by the Prime Minister.
Sir, this agitation led to many things.
Repression took place; firing took place
and also, on the side of the people,
legitimately, they carried out certain
mass actions. On the 26th or 27th of
January, police firing took place, as a
result of which some people died. Some
say five; some say more, 1 am not
going into that. Who is responsible for
this? I think, the Prime Minister must
own the moral responsibility for the
death of these people and the police
firing that took place which resulted
in these deaths. I say he should cwn
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up the responsibility for this. He is
playing with fire. It was not necessary
at all. He knows it very well. Pondi-
cherry's status cannot be changed just
by a decree. A law has o be passed
and he knows very well that a consti-
tutional amendment will have to be
made. He also knows very weil that
i this present situation, a constitu-
tional amendment, a law, cannot be
made, withcut the approval of the
Rajya Sabha. e also knows very
well that despite the majority in the
Lok Sabha, it would not be possible
for him to get this thing passed. When
he knows 1l these things, why should
he say so? This is an affront to Parha-
ment. With the full knowledge that
he would not be in a position to imple-
ment his arbitrary decision, he said
this in public in Madras with a wiew
to provoking the people of Pondicherry.
This resulied in all kinds of things
which had happened and, ultimately,
in the death, as a result of pol ce firing,
of some people of Pondicherry. What
else could be a more scandalous thing
than this? I would ask hon. Members.
So, Sir, that part is there. I need not
dilate upon it. To cut short the discus-
sion, I would oniy say this. My triends
from ATADMK who are here.. .

SHRI V. GOPALSAMY (Tamil
Nadu): Nobody is there.
SHRI BHUPESH GUPTA: 1t does

appear....

MR. CHAIRMAN: Mr. Munusamy 18
there.

SHRI BHUPESH GUPTA: Yes, he
is here. My AIADMK friends should
not m:sunderstand me. It does appear
that he has the backing ef the Chief
Minister of Tamil Nadu.

SHRI V. GOPALSAMY: Definilely.

SHRI BHUPESH GUPTA: I take it
when you say ‘definitely’, QOur infor-
mation is also the same. The Chief
Minister of Tamil Nadu is interested
in this merger business. At one time,
they were fighting. What has happened
to Mr. MGR? I would like to know.
Everything is not the same as the pro-
duction of a film. He sheuld not take
it like that. He seems to have come
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to an understanding with Mr. Morarji
Desai in this matter. The people in
Pondicherry suspect it. That is why
when Mr. Bala Pazhanoor, the leader
of the AIADMK in the Lok Sabha was
sent there by Mr. MGR, he was not
even allowed to enter. He would have
been mobbed but for the fact the anti-
merger leaders saved the situation by
their very sober intervention.

Therefore, I say the position should
be clarified. There should be a forth-
right declaration. I am not asking the
Prime Minister to apologise and all
that kind of thing. One apology is geod
enough in his 83 years of his life. I am
not asking him to do that. But he
should say that he has committed a
mistake. We should be given an as-
surance that there shall not be any
merger business without ascertaining
the wishes of the people. Sir, that is the
position and that position should re-
main. That assurance gshould be there.
Not only this', the Pondicherry people
had demanded a full statehood. In
fact, we have an obligation. When we
have granted full statehood, very right-
ly. to others, we should give like Tri-
pura and Manipur, Pondicherry also
full statehood. They do not have it.
They are still an union territory and
they are entitled to have full statehood.
Th:s should be granted to them.

Personally, I should ask the question
to consider that the Lt. Governer, Mr.
Kulkarni, is an utter misfit. I had
criticised him in the past. He is an
utter misfit. He must be replaced. As
you know, in the days of emergency he
was one of the champions of Shriman
Sanjay Gandhi. Mr. Kulkarni now is
the champion, I do not know, whether
of Mr. Kanti Desai or somebedy else.
He must be championing the cause of
somebody because this Lt. Governor
has been the champion of the children
of the high bosses here. This Lt.
Governor is absolutely a bureaucrat.
All kinds of things are happening
under the President’s rule, We had cri-
ticised him in the past and I eriticise
him now. I demand his removal and
his replacement by another L{. Gover-
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nor. You can send ex-Maharani of
Patiala as Lt. Governor, I do not mind.

SHRIMATI MOHINDER KAUR
(Himachal Pradesh): I won't go.

SHRI BHUPESH GUPTA: She won't
go, she says. AIl right, send someone
else, but Mr. Kulkarni should be re-
placed. There should be a judicial in-
quiry inte the police firing. That is a
very important demand.

AN HON. MEMBER: Mr. Kulkamni
must be replaced by a CPI man.

SHRI BHUPESH GUPTA: Why
should there not be a judicjal inguiry
when the police firing have taken place?
1 should like to know this and Mr.
Kulkarni is denying a jud:cial inquiry.
Then, Sir, there is another demand.
The cases arising out of the agitation
should all be withdrawn. Why should
they not be withdrawn? 1If anybody
has to be put up for trial for what
happened in Pondicherry, it should be
Mr. Morarji Desai Aimsélf. Why should
these people be tried? You created
such a situation unnecessarily that led
to the shooting and firing and you have
put the arrested people for trial. Sir,
you have a long experience of being in
the Assembly. You have also the ex-
perience of being a Governer and you
know how a Governor should function.
Mr. Kulkarni is not functioning like
you. He is functioning like somebody
else. When Mr. Sanjay Gandhi was
coming on the television or otherwise
in the public life, Mr. Kulkarni be-
came great champion and builder of the
national leader. Today, he knows how
the bread is buttered and now he is
serving the present Government as
loyally as he served Mr. Sanjay
Gandhi. And now he is behaving in
an atrocious and outrageous manner
disliked by the pecple of Pondicherry.
So, why impose a Governor or Lt
Governor like Mr. Kulkarni on the
people of Pondicherry? Have another
Lt. Governor if you must have this
office still functioning there. So, with-
drawa] of the cases is very essential.
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Those who have been killed, their fami-
lies should be given higher compensa-
sion. Increase the compensation that
you have given them.

But the most important thing is that
the elections should be held. The As-
sembly was dissolved in November last
year. Uptill now we do not know what
is the schedule for elections. Why are
the elections being delayed? The Gov-
ernment should come forward and a
categorical statement should be made
in this House that the elections would
be held not later than August or so.
They should make this statement. We
would like to have elections to be held
much earlier. Well, certain formalities
have to be gone through but there is
enough time for elections to be held
much earlier. When Mr. Charan Singh
or the Janata Party needed, in a matter
of 40 days or two months elections
were held in nine States by a stroke of
pen. The Assemblies were dissolved
in 9 States in the couniry. .And today
we find that in November the Pondi-
cherry Assembly went out of exis-
tence and wupto now there is no
announcement even by the Election
Commission as tp when the elections
are being held. Why thig playing
with the people of Pondicherry? Are
they 'not entitled to have a Govern-
ment of their own even under the
existing arrangement of a Union
Territory?

Sir, I demand that the date be an-
nounced here, the electoral schedule
and programme be announced as far as
Pondicherry is concerned. You must
know that there even the Municipal
Council and Panchayats have been dis-
solved. There is no demacratic insti-
tution functioning in Pondicherry. Only
we have the Lt. Governor, Mr. Kul~
karni, functioning in his own way.

Sir, then there is another point.
There is the decision about prohibition.
Sir, Mr. Piloo Mody is not for prohibi-~
tion. Prohibition has become a fad
with Mr. Morarji esai. I never smoke
in my life. I do not Ddrink. I do not
treat prohibition in that way in my
personal life. I am not one of those
who preach prohibition and drink like
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fish. I am not one of thosze. Well, Mr.
Morarji Desai is preaching prohibition
to the nation. It will cost a lot of
money to the public exchequer at the
cost of developmental and other ex-
penses. And he has said: “Among my
Cabinet Ministers, nobody drinks”. Sir,
1 am surprised. It seems truth is pro-
hibited in the Cabinet. 1f anything has
been prohibited in the Cabinet, it is
the truth; otherwise Mr. Morarji Desai
would not have said: “My Cabinet
Ministers do not drink”. Sir, shall I
have an éxaminer? If you like, I can
get an examiner, as the drivers, when
they drive, are tested whether they are
drunk or not. It will be found out. L
can produce an examiner and you will
find how many Minisfers drink. I am
not making a false sfatement. If they
drink, they should not drink oo much.
That is all I say. It would be better
if they do not drink. But why does he
say this kind of a thing? His Cabinet
does not believe in prohibition in per-
sonal life. Mr. Morarji Desai certainly
does not drink, He does believe in
prohibilion, But many of hig Cabinet
Ministers don’t. And they tell the
nation: “Go dry”.

Prohibition costs Rs. 600 crores or so.
Let not the States’ finances be ruifed
and the Central exchequer’'s money be
spent and bootlegging, corruption and
nepotism grow, as we have seen what
happened in the case of Bombay pro-
hibition when he was the Chief Minister
of that State. It was a total failure.
Corruption, inefficiency, bootlegging
and all the best of it went on and it did
not succeed. Now we find that this is
being pressed. Sir, I should like in
this connection to ask the Government
not to go ahead with the business of
prohibition, at least till a popular Gov-
ernment comes into existence. That is
what I shall ask of this GoveFnment.

These are some of the demands I
wish to make in connection with this
Budget. There are many other aspects
into which one can go. Industry has
been neglected to some extent. Develop-
ment of Pendicherry has also been re-
tarded in some way. These should get
special attention from the Government.
These are matters which, however,
should be left to the popular Govern-
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ment. I have stood here today to pro-
test strongly against Mr. Morarji
Pesai’s behaviour and 1 want a cate-
gorical assurance. It is not enough for
Mr. Patel to say that the matter is
under consideration. What is under
consideration? Anyway, he has soften-
ed. He wanted to take away a little
heat from Mr. Morarji Desai’'s state-
ment and create a little normal situa-
tion. In so far as this is concerned,
what Mr. Patel says is not bad. But
we want a categorical assurance from
the Home Minister on this. So far as
other things are concerned, it should
be made absolutely clear. This pro-
posal of merger should be clarified and
there should not be any such thing
as they have said. Sir, in this connec-
tion curfew was proclaimed and for
three days section 144 was there, Five
pecple were Kkilled and, according to
us, 13 rounds of police firing took place.
Was it necessary? Mr, Morarji Desal
came back and made a sudden stale-
ment of that kind, Is it the way that
the Prime Minister should speak and
then say that it is his personal view?
I cannot understand. 1 should not say
very much.
e
The only thing I should like 1o say
about our friend Mr. M.G.R. is this.
I do net go to cinema. I do not know
what kind of actor he is. But I under-
stand that he is a very good actor,
film-star and so on. I am very sorry
to hear that the Chief Minister of Ta-
mil Nadu is involved in this thing, May
1, Sir, through you urge upon the Chief
Minister also to make a declaration
there in the Tamil Nadu Assembly
whether he is involved or not in re-
gard to this matter. He should own it
up or disown it. Whether he should
disagree or supports Mr. Morariji
Desai’s position he should have the
courage to declare it on the floor of
the House. If he did not do so, that
also he should state on the floor of the
House and publicly so that the people
of Pondicherry sheuld know. 1 do not
like bad blood being created between
Tamil Nadu and the Union Territory
of Pondicherry and between the peoples
1 thege two places. Therefore, I would
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like him to clarity the position. And
this would be good for him his State
and certainly for the neighbourhood
there.

This is all that I have to say and I
hope the Government will give its
answer. 1 do not wish to say very
much. I have said this on the basis of
information. Meanwhile during the
last few days the Pondicherry anti-
merger leaders had come here. They
have given some facts and these have
been submitted te, the Government and
they should take the necessary steps.

Finally, before I sit down, Sir, the
present Finance Minister should have
been here. Why? Because we are
sanctioning money for Pondicherry.
Pondicherry is under the Union Gov-
ernment. After all that I have heard
and the way he treats the financial
matters I wonder whether we should
sanction the money so easily without
him here. The episodes of his son-in-
law, Solanki, in Uttar Pradesh, and the
nephew Gurudutt cannot be disposed
of so easily. Sir, it has been brought
{0 the notice of the House through the
Members, otherwise also Mr. Kalp Nath
Rai and others have brought it to the
notice of the House, that the Finance
Minister’'s son-in-law Solanki was ap-
pointed Chairman of the Housing
Board. Then he went to buy some
land in Kashipur for farm or a ware-
house, The land was bought for
Rs. 8,70,000 or so which should not
be costing more than Rs. 40,000,

SHRI N. P. CHENGALRAYA NAIDU
(Andhra Pradesh): I wonder how this
is connected with the Pondichery &Ap-
propriation Bill?

SHRI BHUPESH GUPTA: But the
Finance Minister is connected. There-
fore, I say the Appropriation Bill is
connected. Suddenly it was said that
a warehousing body should be set up
in Kashipur. Then, Sir, it was said
that Mr. Gurudutt was given the task,
and the land of Mr. Gurudutt was
bought. This is a very serious thing.
Three acres of land, hardiy worth:
Rs. 50,000 or Rs. 20,000 was bought faor:
Rs. 8,70,328.
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SHRI N. P. CHENGALRAYA NAIDU:
On a point of order. Sir, we are dis-
cussing now the Pondicherry Budget.
Can the Uttar Pradesh budget also be
brought in here? I cannot understand
Sir. There must be some relevance.
Should the House be treated in this
manner? .

12 Noon

SHRI BHUPESH GUPTA: I have not
brought in the Uttar Pradesh Budget.
I have brought in Mr. Charan
Singh, the Fmance Minister of the

country, and when I sanction the
money which will be spent by this
Finance Minister, what is  the

guarantee that  another nephew,
another son-in-law would not appear
in Pondicherry to have this kind of
a deal? This ig what I am afraid of.

(Interruptions)
SHRI SADASIV  BAGAITKAR
(Maharashtra): Sir, Mr. Bhupesh

Gupta is referring to the budget as”

if it is Mr, Charan Singh’s owpn per-
sonal budget. How can 5  senior
Member like Mr. Bhupesh Gupta
describe the budget as Mr. Charan
Singh’s budget? It is not his per-
sonal budget. By your own logic,
the best thing for you would Dbe
to defeat the Government on the
budget itself. What we are discus-
sing is the budget presentedq by the
Cabinet as whole. Mr. Charan
Singh might be onething for you
and quite another thing for another
person. But how ig it relevant? The
strange argument of Mr. Bhupesh
Gupta ig as if it is the personal
budget or personal account of Mr.
Charan Singh. 1t is not so.

SHRI BHUPESH GUPTA: The
question ig valid. I must say that
you have intelligent}y, put the ques-
tion and you will get an intelligent
answer also. Sir, I am not at all
concerned with TUttar Pradesh. We
are not discussing Uttar Pradesh.
Let Uttar Pradesh go to heaven or
hell T am wot concerned with it
- (Interruptions)
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I am not concerned with this State,
All that we want ig a Finance Minis-
ter of integrity and public probity.
Mr, Charan Singh says in a Press
statement, “They are 'not my family
members; they are only relations.”
Yes, they are your relations: one 1s
son-in-law and another i nephew,
Son-in-law becomes Chairman of the
Warehousing Board and then he
makes such an arrangement that the
nephew’s land was taken for
Rs. 8,70.000 when it should not cost
even Rs. 45,000,

MR. CHAIRMAN: Now come to
the budget proper.

SHRI BHUPESH GUPTA: And
Mr, Charan Singh did not deny this
charge. Pleage understand, the
Finance Minister is not an ordinary
person, Charges were made here,
He should have come and made the
statement here. He makeg a public
statement through the Press; he has
spoken through the Press, Mr.
Charan Singh said that “Mr. Govind
Singh and Mr, Guru Dutt gre not
members of my family.”

DR. RAM KRIPAL SINHA:
From UDP. kindly come to Pondi-
cherry.

(Interruptions)

SHRI BHUPESH GUPTA: Signi
ficantly enough, Sir,.. .

MR, CHAIRMAN: Mr. Bhupesh

Gupta, you have taken half an hour.
There are others also to speak.

SHRI BHUPESH GUPTA: Signi-
figantly enough, Sir, the sale deed
wags registered on the 23rg of Jan-
uary when Mr. Charan Singh took
his oath. 'The date is significant.
The moment Mr. Charan Singh be-
comes the Deputy Prime  Minister
and comeg to the Cabinet, there inr
Uttar Pradesh—What ig the connec-
tion? Will you tell us?—the sale
deed was registered. Now you may
ask: Are we discussing the Regis-
tration Office here? No, we are not
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discussing the Registration Office.
We are di%cussing the sale deed be-
ing formalized and put through on
the day on which the wuncle and
father-in-law become the Deputy
Prime Minister of the country. Was
there any hot line between the
Deputy Prime Minister’s Office and
the Registration Office? The pre-
sumption is that pressure and in-
fluence had been brought to  bear
completely on the transaction and
the deal was struck whep it became
known that the man under whose
favour it wag got wag back as the
Deputy Prime Minister of the coun-
try. It is scandalous. Ask Mr.
Charan Singh to come and explain
it before he asks for money for
appropriation under the Appropria-
tion Bill for Pondicherry. We should
like to know the position. Let him
deny it, The Deputy Prime Minister
himself said that when he came to
know of the deal he had expressed
hig disgust. Well he expressed his
disgust. Where is the disgusted gen-
tleman?  Should he not be here to
express his disgust? It seemg the
Minister is disgusted when the son-in-
law gets away with money, the
nephew makes money when land is
eold,

It he had not been disgusted about
it, the amount perhaps would have
been well over Rs. 80 laKhs. You can
understand the value of disfust of

Mr, Charan Singh. Or, was Mr.
Charan Singh  disgusted because it
wag Rs 8 lakhs? Did he expect

more? Is he disgusteg because his
nephew did not make more money
than Rs. 8 lakhs? Or, jg he disgusted
because his position had been utilised
by his son-in-law and his nephew  Mr,
Guru Dutt anq Mr. Govind Singh to
collect money from the public ex-
chequer? Sir, how can I entrust the
public exchequer in the hands of the
Finance Minister of the country who
is not even repentent who has mot
given an explanation to Parliament as
to how thingg had been done? Sir, I
am told Mr. Kalp Nath Rai had gome
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to the Prime Minister and brought it
to his notice. He has givep to me a
copy of his letter to the Prime Minis-
ter and a photostat copy of the gale
deed. They said: “You go to the
Chief Justice.” Why should we go to
the Chief Justice? Are we not the
judges on such matters? If Tiot then
dissolve Parliament, go with the
Supreme Court, sit in the lobby and
ask the Chief Justice to decide ag to
what is right, what is wrong, what is
good, what is bad what is corruption
and what is not. Thig matter ghould
be discussed. I demand g thorough
inquiry iato it, It is not an ordinary
matter., It is a matter which involves
the financeg of the Union Govern-
ment.

SHRI ARVIND GANESH KUL-
KARANI (Maharashtra): I want to
ask them one point. Ig the Chief
Justice glways required to go into a
thing when we the Members of Par-
liament can take decisions? Why not
appoint an Advocate-General in  the
Rajya Sabha so that we can have his
advice? Ag Mr. Bhupesh Gupta has
rightly said, it is not for the Chief
Justice or anybody else to decide, it
is for us to decide when we are poli-
tically elected here.

SHRI BHUPESH GUPTA: Sir, to-
day they say “you go to the Chief
Justice”; tomorrow somebody else will
send us to Sai Baba, It is not a ques-
tion of Sai Baba or a temple priest
or the Chief Justice deciding it. It is
a question of our deciding ia Parlia-
ment as to how the Ministerg should
function, how the Finance Minister
should function. We should go into
the question of probity, morality and
complete integrity especially i finan-
cial matters. Sir, this is the position.

Sir, you have a son-in-law, Every-
body knows that the son-in-law is not
a famiby member,  but everybody
knows how sons-in-law are favoured.
I know the Chief Ministers 4fig Gov-
ernors who die for their goms-in-law.
They think that the son-in-law is more
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important than the son. Where ig the
question of sayinhg: “Oh, not my
family members; my relations.” Sir,
the son-in-law may not pe technically
a family member, put the daughter is
under the law. Therefore the daugh-
ter has material interestg and hence
the father-in-law ang the son-in-law
are bound by golden tieg and material
interests. -

MR, CHAIRMAN: You finish now.

SHRI BHUPESH GUPTA: Mr,
Charan Singh ig looking after the
material interests of his  son-in-law
ang nephews very well I wish T had
a father-in-law like that and an uncle
like that.

(Interruptions)

SHRI ARVIND GANESH KUL-
KARNI: There is g rich man in the
country who pays the highest income-
tax. He hags an eligibde  daughter.
Would you marry her?

SHRI BHUPESH GUPTA. That
daughter, I leave for my friend here;
if he has got gny gon, he can try. But
I am saying that it is just not g ques-
tion of what oné likes or not. Jokes
apart it is a serious matter. You tell
us, my friend here, when people read
it in the newspapers, what they will
think about it.

Whep chargeg were brought by me
against Mr. Solanki here gnd when I
moved my resolution for sending
those thingg to a committee request-
ing you to appoint a committee, I
mentioned about corruption on his
part. You were good enough not to
form a committee. Today you gee the
case, a fool-proof case with Jocumen-
ted proof. Mr. Kalp Nath Rai has
brought this thing. Well, some people
may or may not like him, Mr. Kalp
Nath Rai, because he is a bit of, what
others call him a bully. He is 4ot
a bully.. But people call him bully.
But I do not call him go. But what
he has brought cannot be disputed by
anybody. He has proved his charge
with documentary proof, with exact
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figures, and Mr. Charan Singh does
not have the courage to repudiate
him. The only defence of Mr.
Charanp Singh ig this. He says, “Yes,
it is e0. I am disgusted. But théy are
not my family members.” The guilt
hag been proved. And I gay, Mr.
Agarwal you ask your Finance Minis-
ter to come today and explain it. 1
wish he comes and explains it

Before I sit down, I come to the
Government of Uttar Pradesh. Mr.
Banarasi Das has come in power. All
right. Well, He should also hold an
enquiry. I put it before Mr. Banarsi
Das—he was in this House, sitting
here—that it would be the test
of his honour and his integrity.
If he has taken courage to keep
some people, the RSS people, out
of the Government, a good thing
he has done. 1 appreciate hig cour-
age  Will he show the same courage
now of reopening the case of Solanki
and Guru Dutt and go into this thing?
In any case, because th&~ Finance
Minister of the country wanted a
thorough enquiry by an appropriate
agency of the Central Government
and by wus, I hope the matter will
be taken up seriously by all the
Members.

Mr. Charan Singh is under clouds
today. Mr. Charan Singh’s integrity
ig under question, Mr, Charan Singh
ig suspected of allowing hig name to
be used for money making by his son-
in-law and his nephew in collution at
the cost of the exchequer of the Uttar
Pradesh Government and hence of
the Uttar Pradesh public,

S T S WET (I TR_W) ¢
mafa Agrey, s aifedI s AT
IaFr Thfew fasr omr g 3w ¥
qYEY F qgAaAT QA AT Fg
WTRATE | 9geh a1d § 98 FFAT ATATE
for oifeSd g Am AT wewa
e wr g A oifeIdr #1 57 Ty
A F gAr @ ®T Feede guT 491
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Fgt 9T oF fauw gepfa wadt 9 5%
TH THITHY syTeqT 4 | JTHT 57 faery
FAT QY SHHT 449 3.7 GO F N7 A
qfeq saRTETE AgE 7 IBWT HIX
IRIT wrfragds aifsadr &1 fao
FTMT | 37 faerq & a9q Y ATGTHT
fear mat, & qagar § & 99 AT%ETEN
Y F7AT AT FIE GO AT TF TaT TG
75 & | dfsq s g€ T W9T
T { AT FEHTRT TOF 9 615
aYe 9% g FgT I7—F 9§ DWW FY

g 9 9g RAT ATEAT § |
At thig juncture, it will be pertinent
to recall the noble sentimeats expres-
sed gbout Pondicherry by Pandit
Jawaharlal Nehru. - ..

“An open window on France in
respect of its particularisb...”

MR. CHAIRMAN: That hag been
already stated,

SHRI SHYAM LAL YADAV:

“... and tradition of its own, in
respect of the culture with which
they have been inbued and also in
respect of the language which
allowed thig culture to be assimilat-
ed, and nothing will be imposed on
the people of Pondicherry and the
changes, if any, will be brought in
after consultation with the people
of Pondicherry.”

Pandit Jawaharlal Nehru’s assurance
was reinforced by a similar gtatement
made on behalf of the Government of
India in the process-verbal signed by
the Government of India and France
on 16th March, 1963, that is, seven
months after the de jure transfer of
the establishment to the Indian Union.
The process-verbal in part readg as
follows:
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“The Union delegateg gtated that
the Government of India gid not
contemplate any gudden reform of
judicial organisation in Pondicherry.
Changes which would be necessary
to bring the system in Pondicherry
in harmony with that prevailing in
the rest of India will be introduced
gradually allowing a  reasonable
periodg of time.”

AFIAT, ¥ HIAHR 39 quy &Y
W ¥ awAar § B ow awie
T WTHETEAY T 939 9 Wl |} WY
gt Faw I ¥ 38 gedard AT
forar & fir g S ATET #T AR
& | wferw Sw awa =T A, & g
faeare @ a7t A wmgaT g, wifeddr
F s Afaca 1 fag w9
¥ g3 1 5 ata Fr WY grg feeTar
argar § fr srgface o ¥ @7 1962
& HqN TF TG &, o UHo Fo qIf
T A I UF TG § HIT FE AW
qrieat & Y 9% a1 wEr A & iz
FT FAT WiEqEA qEX TIAT AR
wrer qR gy § o swgface ol §oaey
foardi &7 qeor &1 & gAwar g
TR B AT g0

T g9 & T qAY ST A qifead
¥ faafasr & oY aanw foar S oy a1
FEY TG WA GATATA & | IY T4
T ST sraTer gt Hie Ay stfa v g€ ag
g %! fafaa &, @ &w sy srrar
g | |F q97 TEGT THIT FY TG A
N v frestariseT agh 93 g
FATH TN IGF AT TF THTT  TH 57eq
T T GIER T TG TN 30 =i
qr | 97 7T B TTHTT T4T HT 77
TR X qGT 4 TF foarg 77 feafar w1
T T@T | AT 9T F fF owew 7w
FY GCHTT TR Fo 718Y =t Fwefr oY
G 1978 ¥ AIT AL | framy gy
N Wiv 7= fr o, o ag
agt 9% g A ER WA 2 0 ¥ fay
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#r fY & qeAT wmgar § fF st A
fagr aurdt F1 € FCEET A qut
TT AT FAW, FAFFT F1 F1IW § for
A%sT, 1978 ¥ qifexqy 3 v qar
ST 3 3 12 A A 7 A R AT
A FETA Y I ? T TG AT AT
%1 et @A q FRATT O I9F
far 1< wreor 7t a1 wror e
T awre §, oNfiroaw foa & |99 §
STt q7 fegr & 39 9 TEt 1Y 79 I
FT d¥a T8t fwarar § f frae wfqsy &
L HEUEEREE cleEscioi ol

{Mr, Deputy Chairman in the Chair]

# ag a1a FgT Rar § fF 3@ Sar
TETT T FAT A FI4T § 957 as7
graT 3 | qifeSr # 2 fearT ar
1 7 w7 =< fa, wfew iy o gt
T Rl FEN %? (Interruptions)
ey SfY, T AW JICAX I AWQ
FT T TEy &, T g & oy wAY
T FEAT T AT G W|F | T
weY SfY 7 wrw ¥ qy @™ R v fr
qife A0 & ), FTIAA WX ATH AT
feeat #Y fo-fawr ool & oo
stre | & awEaT § f 9Rar T
FTUE TH Igawa A g e Tmaw
FT qqm 2 foar wr | § awaqrg &
ITHT I AT FY AT FEA AT A
HleT 7S & | 7Y *gT SmaT § FF oag
waTe Hel FY Jfrmrg @ § 1§ qoA
wrgaT § f ge wmey ¥ safRma
£ T AT F 1 S AT qTE AT AAY
FEIE WMINIA AT FETH FEAE
# waerar § i Swar s whTre ¥ aifeSdy
¥ THSTHS  ATF IERT AT WAL
¥ foyer &Y SOy grfer ~ T @& §, S
grisrar #Y st &7 3 fag srar
FETAE TR LN R H IS 77
%2 Y & %I 37 FTW0 A qF TR
AT H yvaen ¥ vs W Frora o e |
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& agar g & mw G oww Wt o
TEFT WA AT T T H¢H T aq@md
f T & AT A SR F@v Fewn @,
FIT SYATAT & 1T T AT qifeq
& franfet 7T a7 F1 T AEY &
3 e § qra weardd qr T
FEER ? AER, s ¥ fawa
¥ falzm @ aeldeed are § B
Rt § WX T AT a9 § IqH F1E 78
AT AT AL ] | AGE Y 7B T9 F7T
g S Ft 99 &7 wifw FT R E
7y o gat Y 777 § FF o7 awr A
) fraifaa g g & #9185 oy
frera Fraifae =€ & ' o smumafirs
FT ArHETEY ¥ wfed Frar o W
% forad f5 v 3w =1 fawmm =t
qr @ &, ) qifeq § swt aw foar
FTHIE § TG TS (et sqaeay
HF ST & WYY | T8 X AT
e A THT TN W 21 A aw
% forg Farrs ) 1€ < e 7Y §,
TS AT IGO0 AR f@rs &qr | Sy
uF gt AT I g ft fray ot aga

+ foerefY et oY, aY STt 987 9 AT

IR | gl AN AT AT § qifeuy
qg AT ATETHAT T T GraX IIETA
g 1 oo qvg & 7y wE awmar @ v,
IG g F a9 § § qwAar g agl Ay
tegfa, wa gegfa =1 vma & 1 SfeT
ATAAFT, ST BT T SUET 0 € 7T
fora® 10T & AR F1 79T 9% Sae
Tey § Saw fasfaer # & w5 5 26-
27 sHa &1 forr g1 ¥ T|t g
feorar gferg & geagT T @l & amg
Y forg w1 1 Y Aans 9 g
Ffagne ¥ OF HEH T qEAT § WX ACHT
Y 39 47T T TG TR & 1 ST
& IAFY Aurast @ e ™ o
oY AT g I Y FS g Ayt
g gafag & aear § & o A
W & s 1 e e g o
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Y 1 AU Y § A FAT-A0E F I A
¥ ISTT ST § HIT ST TFAT gAT ]
SERTATEST fraremg | ey aeafa
FT TFHGTT AT § TCHT IJAH] THIA
g AT T TLHIT A A1 Ty ar &
gomar § f& el @0 ¥
T @I Faq AW qF SO
T AT TR @ AT TR IJTH! AT
JTEAT] | TETH AN ALE AR 6 IHT
faea fet 3w &Y | ST fr AT gw
# &1 FgT {5 S 5o wa wY A FY
FATA FTHFT qET I ST GTEr J
faar sasT 98 gaewEy afoms & s
¥g awg 1 gifeafan: agt ax = gd
g | Tae feIem 57 aTe AT |
Tgfore qreaa, g9 a8 anad § i aoee
TETT HefT 5t AT ATA g® F 981 &
it 1 S Areees for 9 95w
AT T e KT Fls HIW, IqHT
F1¢ fadaqu 7T AU AT FHFR
F qm 48 &1 agt F Y amrtew
v afEat St ager a1 =gy ¥ fF aifesd
FT HAT AfETed g A 59 a1 & fod
TEwa & T © & fn aifestrar sremn
pfeced TEAT ATIRY | gl Y ST AT
AT qTET § 99N 37 a1 F Y9 faqrg
=T G AT §, AT &Y AT §, THRAT BT
AT FIT GEl IGH Fwrfasr @AY, B
w1 e @y Feardfe
T agH 37 17 F {7 sl §
o aifsard 1 e wftaea €1 | aw
fet & a0 51 afca e v g
TR FAAT WY AT i+ gfee & o
JHET HTH TAAT WT | F15 weqaeaT
eaw wEt g€ 1 sfae & a1 wwear
5 57 o guTH 7Y FE fog A
TfET | AT X wwreRgr ¥ WS
oftada FAT & AT A TE ¥ HowT
MR NamERT I A Esw &
AT I9 TORAT FT swgAEE €T

tion Bills, 1978

aﬁq,wnﬁwmrmwﬂ%ﬁt
agt F A Y TN T A Arfgw, @E
TR T gt wfge v d ey Far
TR § | Fa 1w GTH G T HETC
q< 9EF & AN #Y ATIAHT #1739 AGY
sy =ifgn | W frEew & f oo
RN ¥ FIT T TE@ & AR @Y
=TT AfEQ | qF W § O 9w w0
AT N AT AT EY TG FATATES £ |
Y 7T T ¥y o fo i geefomrar-
e (TS TSI FLAFT TR ATG &
Arfewer 2 W arhai & foar gaT g suwr
TEIGTT THFT & FTHTT FT T FHAT
=rgav g o

“.. .Establishment which keep
the benefit of the special adminis-
trative status which as in force
prior to the 1st November 1931 any
constitutional changes in ity status
which might be made subsequently
shal] be made after ascertaining the
wishes of the people”

§ ag waar 3w g R
T AFR Iq G97107F w67 2
F1 FeATT FC K qAT & A IQ.
TIRATAT FT JISTT FIgav & ? 47 73t
FI 9 AT F7 U FW@ T .|
T A FT FEAGT FAT ARG & 7
zElaq # 5q7 srew faden W fF
T G T Tq FAC T AT
AR AW stve far qv agl wr
waar fage #X IS0T AW 3TFT GH-
47 A FTA GHT A T AR
wig F T

SHRI N. P. CHENGALRAYA
NAIDU: Sir, while supporting the
Appropriation Bill I would like to say
that in the Pondicherry Budget they
have not made enough allocationsg for
industry, for fishery and for agricul-
ture. Thig ig a Centrally administer-
ed area and, in the eastern States,
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wherever the Central Government is
administering, they have allotted more
funds and there ig development also.
But, in Pondicherry, there is no deve-
lopment. After taking over Pondi-
cherry from the French Government,
we have gaid that whenever there is
any change in the Constitution or
whenever they want to merge Pondi-
cherry with the  neighbouring
States, the French Government would
be consulted. Now, Sir, without con-~
sulting the French Government, our
Prime Minister has said that they are
thinking of merging Pondicherry with
the neighbouring State. Again, Sir, our
Prime Minister has said that it is his
private opinion. Sir, our Prime Min-
isters private opinion creates a lot of
trouble now and then. In the Sikkim
affair, he said that it was his private
opinion. Again, in respect of Pondi-
cherry, he has said that it is his pri-
vate opinion. It is creating a lot of
trouble and so many people have died
due to his private opinion. So, Sir,
I would like to appeal to the Prime
Minister that, as long as he holds that
position in the country, he should not
have any private opinion and I think
that would be better. Now, Sir, why
has the Prime Minister given that
statement? He has given that state-
ment in Madras, not in New Delhi.
After meeting the Tamil Nadu Chief
Minister, he has given this statement.
Now, it is clear that the Tamil Nadu
Chief Minister has requested him
saying that to have a stable Govern-
ment in Pondicherry is impossible and
so he wanted the territory to be merg-
ed with Tamil Nadu. 'This is not a
fair thing. It is because some polti-
cal party is not able to get a majority
there and is not able to rule Pondi~-
cherry and because of that he has re-
commended, the Chief Minister of
Tami]l Nadu has recommended, that it
should be merged with the neighbour-
ing States. This is not fair. Sir, we
know that the AJADMK was
in a minority in Pondicherry. But
our Government had allowed them
to form the Government there
because it was the largest single
party then. It is not correct, When
they are the largest single party,
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they cannot rule the territory and, saq,
unless they have g majority there,
there is no use. Now, Sir, it has been
proved that without a majorty they
were unable to run the Government
there. Sir, in Pondicherry, the French
ruled there for several years and there

is the French culture and the people
know only French .

SHRI B, SATYANARAYAN RED-
DY (Andhra Pradesh) : Sir I want
only one clarification. India is not
bound to ccnsult the French Govern-
ment on Pondicherry. We are an
independent country, we are an inde-
pendent nation, and we have to de-
cide our fate and our aftairs inde-
pendently without consulting any
other country.

SHRI SHYAM LAL YADAV: It is
not correct, Sir. We are bound to de
S0 because it is an obligation,

(Interruptions)

SHRI N. P. CHENGALRAYA
NAIDU: We have given an under-

taking to the French Government
that we would consult them.

SHRI B. SATYANARAYAN RED-
RY: We are a free country, we are
an independent country, and there is

no question of consulting any other
Government,

(Interruptions)

SHRI N. P, CHENGALRAYA .
NAIDU: When Shri Jawaharlal

Nehru was there, he gave that un-
dertaking.

SHRI B. SATYANARAYAN RED-
DY: Sir, we are an indpendent
country and we need not consult any
other country,

(Interruptions)

SHRI SHYAM LAL YADAV: Sir,
he is unnecessarily creating a contro-
versy. This is a commitment of the
Government of India.

SHRI B. SATYANARAYAN RED-
DY: We need not consult any other -

country. .

(Interruptions)
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SHRI N. P. CHENGALRAYA
NAIDU : I am telling you what has
actually happened and this is an un-
dertaking given by the Government.

(Interruptions)
SHRI VISWANATHA  MENON
(Kerala) : Mr. Reddy, you speak

when you get your chance. Why are
you unnecessarily speaking now?

(Interruptions)

SHRI B. SATYANARAYAN RED-
DY: We are un independent nation
and we are capable of deciding our
Affairs,

SHRI N. P. CHENGALRAYA
NAIDU : Sir, they have French cul-

ture. The old people know only
French language. Now, the younger
generation is learning English and

Hindi. The people who are in politics
are only older people. They do not
know these thinss, Therefore it is
petter that you continue Pondicherry
as a separate State for some time till
the younger generation comes up. If
you want to merge it immediately,
there will be a lot of frouble and
agitation, How many people have
died because of just one statement of
the Prime Minister? The entire
Pondicherry State has rebelled. They
have demonstrated that they do not
want to merge. What happened in
Goa is different. Some people want-
ed merger with the neighbouring
States of Maharashtra and Karna-
taka. Some people did not want mer-
There was an election on this

ger.
issue. We have asked for their opi-
nion. Here also, instead of giving a

statement  the Prime Minister could
have asked for their opinion and con-
ducted elections. If they are not
willing to merge with others, then
why are you forcing them? The en-
tire trouble has been created by Mr.
M. G. Ramachandran, the Chief Min-
ister of Tamil Nadu. He is not able
to get a majority there, But he wants
%o rule that State. When he cannot
rule that State, he has created this

trouble.
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Sir, then I come to prohibition,
But the main income of Pondicherry
is from liquor. If you introduce
prohibition immediately, the entire
economy will be upset. I am for pro-
hibition. I want peoplg not to drink.
But you cannot do it immediately.

SHRI SITARAM KESRI (Bihar) :
Repeat what you want. What do you
want about drinking?

SHRI N. P. CHENGALRAYA
NAIDU: I am for prohibition. I am .
a teetotaller. I do not drink. (Inter-
ruptions) Why do you worry? Before
we introduce prohibition, the economy
of the State must be improved. You
start more industries there. Let
there be development of fisheries in
that area. Then the people should
have more 1ncome from agricultuvre, If
vou introduce prohibition after these
improvements, then there is no ob-
jection if you introduce prohibition.
If you introduce prohibition imme-
diately, the economy of the State will
be ruined. That is why I am appeal-
ing to the Government not to intro-
duce prohibition in Pondicherry {ill
the economy of the State is improved.
In the mean time, the Government
can ask some committees to advise
people not to drink. The people have
to be educated about the evils of
drinking liquor and how they suffer
because of it. They must be educa-
ted before prohibition is introduced.

SHRI V. GOPALSAMY: The
Pondicherry people are not suffering.

SHRI N. P. CHENGALRAYA
NAIDU : The Central Government is
giving more grants to the Eastern Sta-
tes. More industries are started and
so much money is spent in the Eastern
States. I have no objection. But I want
the Central Government to give more
funds to industries and to start some
industries in Pondicherry. They
should ask the private sector also to
start more industries even by giving
them some tax relief in order to im-
prove the economy of the State. 8ir,
there is one small place called Yenam
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en the border of Andhra. It belongs
to Pondicherry. Sir, their culture is
separate, their education is separate,
and their living style is geparate. So,
Sir, when the culture is separate, you
cannot force them to merge with
Andhra. I am not for Yenam to merge
with Andhra. They are having a sepa-
rate culture. French style is there.
French culture is there. Why should
you finish that French culture? Let us
have that French culture also in our
country. So, Sir, I earnestly appeal to
the Prime Minister not to heed to the
advice of Tamil Nadu Chief Minister
who is interested in his party coming
to power in Pondicherry, who is inte-
rested fo have Pondicherry merge with
Tamil Nadu so that he can rule Pon-
dicherry also. That is his ambition.
So, I apeal to the Prime Minister that
if at all they want to take any deci-
sion about Pondicherry, the people’s
opinion must be taken by holding an
election there whether they want to
merge or not. Unless you take their
opinion, you cannot force them to
merge with the neighouring States.

With these words, Sir, I conclude.

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): Mr. Deputy
Chairman, Sir, while supporting the
Budget and the Appropriation Bills I
have to make certain observations with
regard fo, Pondicherry.

Sir, Pondicherry has a unigue cul-
ture which is a mixture of French,
English Tamil and partly Bengali
also, and the people live there in com-
plete harmony. It is a unigue culture
that we witness not only now but from
the old days. Recently the communal
harmony has been a little affected.
PerHaps, you know, Sir, that some
hooligans raided the Aurobindo Ash-
ram there, looted the property and
demolished many valuable machines,
and the whole institution suffereq a
great loss. Sir,the plan was hatched
and executed in a very scientific man-
ner. I have not seen till today either
the Government of India
or the State Government
there trying to institute an
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enquiry or appoint any inquiry com-
mission to go through this destruction,
a destruction of not an individual
property but the property of the peo-
ple, the property of the public. It is
an insfitution which has grown with
the suppert and co-operation of people
from all over the country and als
outside. It is a disgrace for any State,
and because it is a Union Territory,
for the Government of India to keep
quiet. I would like to urge upon the
Government of India to immediately
make an exhaustive enquiry and com-
pensate for the loss, and give a guaran-
tee that such drastic things will never
happen in future.

Sir, there is a Governor there. Of
course, he ig very much there but, it
seems that he never takes any interest
in such matters. Now, for a Union
Territory without any Assembly at the
moment, it entails upon the Governor
there to run the administration. He
showed utter callousness in this mat-
ter.

Sir, I would aiso like to point out
about the utterances of the Prime Min-
ister with regard to Pondicherry. Did
he verify the wishes of the people? No-
body can super-impose any decision
from above, may be, he is the Prime
Minister, may be, he is anybody. But
the right of choosing the best course
lies with the people of Pondicherry
and not with the Prime Minister. The
Prime Minister has a habit of telling
things, and after realising the mistake,
he always says that it is his private
opinion. Can a person holding a high
position, a high place in public life and
also in the administration as the head
of the Government a couniry’s Prime
Ministership, air his private views?
It is a very sinister approach to things.
It is creating a lot of misunderstanding
all over the country and it is a very
bad reflection.

Now, Sir, I come to the question of
having an understanding and a discus-
sion with the French Government.
Somebody said, it is sacrosanct, it is
a solemn promise given by Pandit Ja-
waharlal Nehry and it is incorporated
in the Constitution of India. Sir, when
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this country was divided, when this
country was liberated, there were
solemn promises given to refugees.
Have those promises been honoured?
No, TIs the Government of India pre-
pared to honour its commitments? No.
There have been solemn promises given
te the princely order. We have super-
seded that. We have changed our
Constitution and taken away those
liberties and privileges. Canont the
Constitution be changed tg give full
freedom to the people of Pondicherry?
Why should the Frech Government
come into the picfure in this 20th cen-
tury? May be, at that time it was
necessary, Have we honoured all our
commitments? Cannot the Constitu~
tion be amended to suit the conditions
at the present time? Are the people of
Pondicherry children that they cannot
take their own decisions? And, have
they to be treated like this by every
Government? Look at the Per capita
expenditure incurred by the Gevern-
ment of India on Pondicherry. What
do we find? It is a very sorry state of
affairs. Somebody said that the East-
ern region Union territories get more,
Yes, all the Union territories have
their own problems. The poverty of
the population or the smallness of the
population cannot bYe the base for
awarding financial assistance because
each Finance Commission has laiaq
down some categories of  problems,
like the problems of eco-
romic backwardness for this
purpose, The complexities of the
problems will entail more expenditure
on the people. And the Government
of Pondicherry cannot have that bur-
den of expenses if the Government of
India does not come forward as in
other Union territories.

Sir, I am one of those who have
toured all the Union territories of this
country extensively and I have seen
what abject poverty they are going
through. So, Sir, the quantum of finan-
cial assistance given to Pondicherry
should be more. Then, Sir, why should
Pondicherry always remain a Union
territory? Why cannot it have the
full status of a State? I demand full

f
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statehvod for the people of Pondicher-
ry. And, whatever decision has to be
taken let the people of Pondicherry
decide. If they want fo merge, it is
the pecple of Pondicherry who will de-
cide that and they will decide whether
they will merge with any State or not.
Pondicherry has a unique place anad
position. It is beordered by three
States. Do you mean to say that
Pondicherry will be cut into three or
four slices and given on a silver plat-
ter to other States?

Then, Sir, why should the Prime Mi.
nister be guided by the Chief Minister
of another Sfate to decide the issue of
a different State, Let the Cabinet de-
cide what they want to do about
Pondicherry, Let there be a formuia-
tion of the policy of the Government
and the Prime Minister should have
some respect for the people of that
region before he decides their destiny
or expresses an intention of deciding
the destiny of these people.

Sir, I demand a full-fledged inquiry
into this Ashram affair. Ley a Parlia-
mentary Committee go there, a Cowr
mittee consisting of Members of
Parliament. It is not a question of
religion or anything of that sort. It is
a question of survival of the culture,
social reforms and educations reforms
of Pondicherry. Shri  Aurobindo
Ashram has done a lot of good work
not only for Pondicherry but also for
the rest of the country and we cannot
ignore them like this when there is
looting and arson. The rest of the
country cannot remain mum whoso-
ever may be responsible for it or
whichever party may be behind it
Whatever administrative lapses are
there, let there be a thorough probe
and let us decide the issue on the
spot, Thank you.

SHR] V. P. MUNUSAMY (Pondi-
cherry): Mr. Deputy Chairman, Sir,
1 welcome the Pondicherry Budget in
general, Aj the same time, on behalf
of my Party, 1 would like to express
certain views on this occasion. I am
sure, Sir, that the Janata Government
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is aware of the prevailing tensions in
the minds of the people of Pondi-
cherry over their future.

When the people are agitated as to
Awhen. elections will take place and
when a democratic Government will
be restored, 1 would like {0 question
the need for presenting a Budget for
the full year. Is it not a fact that the
President’s Rule was imposed in Nov-
ember 1978 only for a period of six
months? Consequently, the Centre
should have been concerned with the
Budget only upto April 1979, the date
of expiry of the President’s
Rule. If the President's rule is to
operate only for six months, is it not
necessary that the Budget also should
be synchronised with that period?

Sir, I would like to say a few words
about political developments in
Pondicherry following the press
statement made by the Prime Minister
Morarji Desai at Madras on 18th Jan-
uary, 1979, declaring the proposal of
merger of the Union Territory of
Pondicherry with the adjoining
States, Our Prime Minister, during
his visit to Madras, has expressed
some view or the other which has
hurt deeply the feelings of Tamil-
speaking people. For example, I can
quote here that he has categorised
those who do not like to study Hindi
as unpatriotic.  This is a peculiar
phenomenon of our Prime Minister.

Sir, coming to the statement of our
Prime Minister on the merger, I
would like to draw the attention of
the House to Article 2 of the Treaty
of our Government with the French
Government. The Article reads:

“Those establishments, that is, the
Union Tertitory of Pondicherry,
will keep the benefit of the special
administrative status which was in
force prior to 1st November, 1954.
Any Constitutional changes in the
status which may be made subse-
quently, should be made after as-
certaining the wisheg of the people
by meang of a referendum.”

Pandit Jawaharlal Nehru has given
a solemn assurance to the people of
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Pondicherry thay the former French
possession in Indig will not be merged
with the neighbouring States without
the consent of the people. The Janata
Government geems to be keen on not
only reversing everyone of the poli-
cies of Pandit Jawaharlal Nehru but
also in breaking everyone of the assu-
rances given by him to the people of
India. Even after deeply persuing the
Explanatory Memorandum of the
Budget we are unable to comprehend
the policy of the Janata Government.
Our President has said that he is not
aware of any move for the merger of
Pondicherry. On the other hand, our
Prime Minister says that there is no-
thing wrong in having a merger. The
Finance Minister has presented a
Budget covering the whole year. I,
therefore, demand a categorical clarifi-
cation from the Finance Minister as to
what is the policy of the Janata Gov-
ernment about the future of Pondi-
cherry and as to when elections are
proposed to be held in that State.

Sir, in that context I would like to
refer to the fasting undertaken on
15th March, 1979 by a freedom fighter
with all his family members for
grant of pension. Sir, there are two
categories of pensions: one is the
Central pension and the other is the
State pension., As far as Pondicherry
State is concerned, only 20 or 25 peo-
ple were getting Central pension and
after a year or so, the pensions were
stopped for want of documentary
evidence, In Pondicherry, at the time
of transfer, the French Government
destroyed the entire documents and
official records. Therefore, the
freedom fighters are not able
to produce any documentary
evidence to enable them to get the
pensionary benefits. Fortunately,
the Home Ministry has issued direc-
tions that they can produce documen-
tary evidence or proof from the MPs
or MLAs or from ex-MPs or ex-MLAs
to say that they are genuine freedom
fighters. They are submitting docu-
mentary evidence and fresh applica-
tions. But the process in the Home
Ministry is very glow. Out of 20 or

25 applications, only in regard to 7
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or 8, action has bheen taken and the
rest have not yet been processed. I
hope the Home Ministry will take ex-
peditious action to give pensmns for
the freedom fighters.

SHRI LAKSHMANA MAHAPATRO
(Orissa): Sir, even in Orissa, in the
case of the INA pensioners, out of
500, only 200 have beep granted pen-
siong and remaining 300 persons have
not been granted pensions. This jis
the state of affairs in regard to the
ipolitical pensioners.  There should
e a categorical statement made by
the Home Minister. Why should
they treat the political pensionerg like
this?

SHRI V. p. MUNUSAMY: The se-
cond category is the State pensions,
which iz only Rs. 75. ‘There are
about 200 freedom fighters in Pondi-
cherry and there is a lacuna in the
pension rule. There is a word
‘exile’, whereas, in Pondicherry, the
freedom fighters went on self exile.
Therefore, ynless the rule is amended
as ‘self exile’, nobody will be entitled
to this pension, I would appeal to
the Janata Government to amend the
rule as ‘self exile’ gnd view sympathe_
tically and compassionately the pen-
sion cases and see that their pensions
are granted as early as possible.

Now, let me express my views on
the Budget. I am glad it shows a
surplus of Rs. one crore and five
lakhs ag against the colossal deficit
in the Central Budget. But I would
like to express my concern gbout the
absence of any plans for the indus-
tria]l development of Pondicherry and
also the inadequate amount of Rs.
50 lakhs allotted for the welfare of
the Scheduled Castes and the Sche-
duled Tribes. ‘The Scheduled Castes
and the Scheduleq Tribes form about
20 per cent ot the population in Pon-
dicherry and it is, therefore, neces-
sary that at least an amount of Rs.
2 crores should have been allotted for
their welfare ggainst a total outlay
of Rs. 11 crores and 57 lakhs, I
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would like to point oujy emphatically
thaty Rs. 50 lakhs allotted for the
weaker sections is quite inadegquate
and it only gerves to show the gap
between the professions and the prac-
tices of the Janata Government, Si-
milarly, the Centra] Government has
not formulated any plan for the pur-
poseful industrial development of the
Union Territory of Pondicherry. It
is common knowledge that the French
Government had offered to set up,
in collaboration with India, watch
factodies, paper mills and medium
industries. But the Government of
Indig did not agree to this, What is
disturbing is that the Government is
actually actively promoting the deve-
lopment of large and small-scale in-
dustries in the North ignoring the
South totally. I would like to ask
whether my assessment reflects the
correct position or not. Sir, the
Government must be fully aware of
the contribution of Pondicherry to
our foreign exchange reserveg by
about Rs. 74 crores. If the Gov-
ernment actively promoteg setting up
of large and small scale industries,
it will definitely give more capital
for further development, Our terri-
tory possesses al]l the advantages and
facilities for rapid industrial develop-
ment, with a sizeable capital outlay
but it is disquiting that only Rs. 47
lakhs have been proposed for the in-
dustrial development.

Sir, coming to the merger issue,
serious ferment among the people was
caused by the unfortunate and pro-
vocating utterances of our Prime
Minister ~made apparently without
consulting hig Cabinet colleagues. The
people of the territory rose in revolt
against his statement. Curfew was
clampegd for three days in Pondicherry
town and section 144 was promulga-
teq for 11 days throughout
Pondicherry and XKaraijkal. Five
people were shot dead and hundreds
were geriously injured. Ag far as
our Party is concerned, we are rdead
against the merger. Unfortunately,
Mr. Bhupesh Gupta and Mr. Naidu
said that our leader MGR ig in favour
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of the merger. I totally protesy and
deny this statement. As a matter of
fact, in our conference held at
Coimbatore on 24th and 25th we
passed a resolution that the senti-
ments of the people should be taken
into consideration, the opinion of the
Pondicherry people should be gscer-
tained before any change is made in
the status ot the Union Territory of
Pondicherry.

SHRI V. GOPALSAMY: That was
after the demonstration started.

SHRI V. P. MUNUSAMY: No, no.
I totally deny this. Perhaps the in-
terested parties want to make capital
out of this merger issue, that is my
humble opinion.

SHRI LAKSHMANA MAHAPA-
TRO: You should have been a little
wiser to declare your policy much
earlier so that the people would not
have taken it like that.

-

SHRI V., P. MUNUSAMY: Finally,
I emphatically demand that an assur-
ance should be given on the floor of
the House that the wisheg of the
people will be ascertained through a
referendum pefore any change in the
administrative status is made.

Secondly, the Government should
immediately arrange for early elec~
tions in Pondicherry and restore peo-
ples’ Government.

Thirdly, a judicial inquiry into the
police firing in Pondicherry during
the anti-merger agitation in January
1979 ¢nould be ordered forthwith.

Fourthly, all the police cases against
the leaders gnd cadres of the move-~
ment ghould be withdrawn immedia-

tely.

As I pointed out in my last Budget
speech, Pondicherry is completely
neglected by the Centre. The fishing
harbour, Ariankuppam River Project,
and the Central University are yet to
be cleared by the Central Govern-
ment as they are pending with them
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for several years. I appeal that the
Home Ministry must come forward
to clear them as early as possible.

Finally, I appeal to the Government
not to further aggravate the tensions
in the minds of the brave people of
Pondicherry who championed
Bharathi, the gifted Tamil Poet of
India’s freedom.
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The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at four minutes past two of the clock,

" M. Deputy Chairman in the Chair.
RE. SPECIAL MENTIONS-—contd.

SHRI KALYAN ROY (West
Bengal): Sir, would you allow Special
Mentions after this Bill ig over? It
will be unfair and a great injustice

to us.
(Interruptions)

SHRI YOGENDRA MAKWANA
(Gujarat): It was decided by the
Chair that immediately after lunch
Special Mentions will be taken up.

SHRI KALP NATH RAI (Uttar
Pradesh): The whole House is

uttanimous on this.

MR. DEPUTY CHAIRMAN: Iet us
get on with the business. Mr, Menon.

SHRI KALYAN ROY: What jg the
ruling, Sir,?

MR. DEPUTY CHAIRMAN: The
Chairman hag already given his
opinion. I will consult the record:
and gee what the Chairman has said.

SHRI YOGENDRA MAKWANA:
Sir, it was declared in the House.



